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Read-Rail Accident between Nagreta 
Bagvran and Palampar

*639. SH R I D U R G A  CH AND ; 
Will the Minister o f R A ILW AYS be 
pleased to state :

(a) whether a road-rail accident took 
place on gth June, 1977 at Paror-Dhira 
Naura road between Nagrota Bagwan and 
Palampur near a rail crossing ;

(b) if  so, the details o f the accident ;

(c) wliat compensation has been given 
to the afTccted persons ; and

(d) whether the Government propose 
to put a gate there to prevent recurrence 
o f such accidents in future ?

TH E  M IN ISTE R  O F R A IL W A YS 
(PROF. M AD H U  D AN D AVATE ) :
(a) to (c). On 8-6-1977 a bus dashed 
against the post o f an unmanned levei 
crossing between Nagrota and Palampur 
stations, resulting in obstruction o f the 
railway track and side collision with 
approaching tram No. i PBJ passenger. 
Six bus passengers sustained only trivial 
injuries. No compensation is payable in 
such cases.

(d) No, Sir.

Waiving of Wharfage and Demurrage 
Charges

*640. SH RI BATESH W AR HF.M- 
R A M : Will the Minister o f RAILW AYS 
be pleased to state:

(a) whether cases of indiscriminate 
waiving o f wharfage and demurrage 
charges by the Commercial Officers o f 
Allahabad Division were reported and 
investigated by the Vigilance Branch 
o f the Northern Railway during the last 
five years;

(b) if  so, the results thereof; and
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(c) whether any guideline has been 
laid down by the Railway Administration 
i s  eases o f  waival o f demurrage and 
wharfage cfaargcs together with details 
thereof ?

T H E  M IN IS T E R  O F  R A IL W A Y S 
(PROF. M A D H U  D A N D A V A T E ):
(a) Yes, Sir.

(b) and (c). A  statement is laid on the 
Table o f the Sabha.

S ta tem ea t

(b) Details o f complaints are as under:

1. Shri J. P. Yadav, M .P., com­
plained about Shri Dev Sharma, 
ACS/Allahabad. Malafides in this 
ease were not established. Hence 
the case was closed by the R ail­
way Board on 15-1-73 with the 
advicc of C .V .C .

2. C.B.I. complained about Shri S. 
N. Mukherjee, ACS/Allahabad. The 
allegations in this case remained 
unsubstantiated. Hence the case 
was closed by the Railway Board 
on 3-1-1977 widi the advice of 
Central Vigilance Commission.

3. Shri B. C . Mohiley o f Bharat 
Sewak Samaj, Allahabad complai­
ned through Railway Board about 
Shri S. N. Mukherjee, ACS/AUaha- 
bad. The allegations in this ease 
remained unsubstantiated. Hence 
the case was closed by the Railway 
Board on 23-3-1977 with the advice 
o f the Central Vigilance Commis-

(c) The following detailed instruc­
tions have been issued by the Railway 
Board’s office to be strictly observed by 
the railway officers while granting waiver 
o f wharfage and demurrage charges.

“ (i) The necessity for the waival of 
demurrage/wharfage charges either in 
full or in part depending on the merits 
and circumstances of each case is fully 
appreciated.

(ii) Demurrage/wharfage charges are 
not considered as sources o f revenue to 
the railways but are more in the nature 
o f penalties imposed, so as to induce the 
rail users to take ap>propriate action to 
imload the goods from wagons and remove 
them from the railway premises, within 
the free time allowed.

(iii) There can be no yardstick o f a 
quantitative nature which can be pres­
cribed and discretionary element will 
always be there in such cases. No hard 
and fast rules or rigid jguidelines can be 
laid down for exercising these discre-

tionarjr powcn o f waival. However, the 
followuig important asprcts and circutn- 
itances should be taken into consideration 
while waiving these charges:

(a) the need to sustain and attract 
traffic to the Railways and to 
assist in the marketing efforts;

(b) the nature and the value o f the 
goods in relation to the freight and 
wharfage/demurrage due;

(c) the amount likely to be recovered, 
if  the goods are not taken delivery 
of and as a consequence o f which 
the same has to be disposed of by 
public auction as per rules;

(d) the extent o f damage or deterio­
ration the goods might have suffer­
ed;

(e) the extent of delay in transit:

(f) the cause for delay in unloading 
or taking delivery of goods and 
extenuating circumstances, if  
any;

(g) the local conditions at a particular 
station;

(h) whether the circumstances under 
which the wharfage or demurrage 
charges accrued were really beyond 
the control o f the consignor or 
the consignee;

(i) the size o f the goods shed and its
vulnerability for congestion if  the 
goods arc not removed, leading to 
operating restrictions on this 
ground; and

(j) railway’s inability to grant delivery 
on Indemnity Note for want o f 
wagon labels or invoice not re­
ceived at the destination station.”

The above aspects are not exhaustive 
and there can be other commercial con­
siderations, which may have to be kept 
in view while waiving the wharf^e/ 
demurrage charges.

In cases, where the amount foregone 
is in excess o f  50% o f the discretionary 
powers vested in the authority waiving 
the wharfage and/or demurrage charges, 
the reasons for waival should be recorded 
in brief.

These instructions have again been 
reiterated and clariiicd to the Zonal Rail­
ways for being fc^owed b y the Railway 
Officers.




